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OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL 
A LIAW\ BAD BENCH 

A LtAHi\ 81\ D 

*If***** 

Original Application No. 251 of 2002 

Allahabad., this the 14th day of August, 2003. 

IDN' BLE MR• JUSTICE R .R .K. TRIVEDI, VICE - CHAIRM\N 

Tangari Vishwakarma S/o Late Bhatwati. 

Ex Khalasi, Helper. Eastern Railway. 

Mughal Sarai. 

R/o Vill. Hatia. Post sabur1. 

District - Chandau&i. u.p. 

•••••• Applicant. 

(· By Advocate : Shri J.P.Pandey ) 

Versus 
** ***** 

1. Union of India through the ~eneral Manager. 

Eastern Railway 17 Neta ji Subhash Road~ 

calcutta - 1 (West Bengal) 

2. The Divisional Railway Manager, 

Eastern Railway. Mughal Sarai • 

••••• Respondents. 

( B y Advocate : Shri G. Chaudhary ) 

ORD E R (ORAL) 

BY HON' BLE MR. JUSTICE R .R .K. TRIVEDI, V .C. 

By this o.A. filed under section 19 of Administrative 
. 

Tribunal Act, 1985, applicant has prayed to quash the order 

dated 30.4.1998 and has further prayed for a direction to the 

resp:>ndents · to consider the claim of the applicant for 

appointment on compassionate ground • 

2. The facts of the case are that father of applicant 

late Bhagwati was serving as Khalasi Helper in Railways. He 

died on 04.10.1997 at the age of 57 years 2 months. At the 

time of death he left behind his widow and 2 major sons~ 
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( both married ) • The mother of the applieiint applied for his 

ap,EX>intmen t on compassionat e grounds. The date of birth of 

applicant is 25.1.1964. He is. at the moment. more than 39 years 

old. The respondents considered the \'1hole case a n d rejected 

the claim of the applicant by following order : 

11 The comfetent a uthority (DR?1/!1GS) has examined 
the c ase for appoint ment of your son n amed Shri 
Tengari Vishwakarmu on compassionate grounds a nd 
aft er c onsidering a 11 aspects h ave found that 
in the fami ly of ex-employee widow cn.d two major 
sons are the only family memebers and there is 
no other liability of 1ninor son or unmarried 
daughter etc. One house and t\'TO kattha land is 
a lso ava id>able i ·; ith t he family. The ex . employee v1as ...., 
d ue superannuation after 10 months and thus the 
posit ion of family would had not changed . if the 
ex . employee v1ould have reached 58 years of age . The 
c ase of shri Tengari Vishwakarma has not been found 
fit for appointment on compl ssionate grounds. 11 

On the representation of the a pplicant. the matter was submitted 

to the Rail\-Jay Ministry. The case for compi ssionate appointment 

of app licant was again examined and o r der was passed on 03 . 5 .2000 

copy of \1hic..'1 is fi l e d ~".C.A..-1..-..A~ h f f ~as Annex ur e - R- V. T e acts o 

the case a re that the mothe r of a pplicant i s getting family 

pension and both the sons er e major and marri ec.1 . They are abl e 

bod i ed persons a n d can earn to mee t the r eq uirement of the 

f a mily. In the circ umst a nces mentioned a bove. it has not be~ 
JI. 

found that the f a rnily i s not f acing ind igent conditions and ha;/.9 

sufficient means of livelihood. 

3. I .n the circumsta nces the orders passed by the 

res pondents are justifie d and no interference i s cal led for 

by the Tribunal. The o.A. has no merit and dismissed with 

no order as to costs . 

VICE - CHA IR l·1AN 

Brijesh/-
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